.

2403  Indien Tariff
(Amendment) Bill

[Shri Tangamani]

Bills and whether certain things may
or may not happen if they are not
passed during this session.

Shri Manubbai Shah: As the House
is aware this particular Bill has got
to be passed before the 31st Decem-
ber of this year because many of the
industries have to be either de-pro-
tected or protection has to be extend-
ed to some other industries. It is
inevitable and that is why we re-
quested the Minister of Parliamentary
is aware, this particular Bill has got
Affairs to request you to allow us to
introduce this Bill.

Shri T. B. Vittal Rao: What about
the other Bills?

Shri Ranga (Tenali): Were the
Business Advisory Committee con-
sulted about this matter? Was it
before them when they decided in
favour of shortening the duration of
this session?

Mr. Speaker: The hon. Member is
trying to expand the scope of the
Business Advisory Committee. It is
for the Government to put up suffi-
cient work before the House. I’
Government feel that there is mnot
sufficient work for a particular session,
it is open to them to make a state-
ment in the House and, if I agree,
having regard to the work on hand, I
make an announcement, which I have
done in this case. There is no
good forcing the Government to pro-
long the session if they feel that they
have not got sufficient work. They
may think that it is not necessary to
pass all the Bills in this Session. All
the same, they have got to introduce
Bills which they think it is necessary
for them to get passed in this session.
The Business Advisory Committee
deal only with allocation of time for
the various items of work that come
up before the House, either by way
of Bills, resolutions or motions.

The Minister of Parliamentary
sifairs (Shri Satya Narayan Sinha):
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We will decide the priority within the
time decided upon and whatever Bills,
we think, are more important will be
put through. .

Mr, Speaker: Naturally, hon. Mem-
bers are anxious to know the posi-
tion of the various Bills etc. There
is a rule in this House that whatever
is part-heard will be taken up in pre-
ference to others. Are there any
part-heard matters?

Shri Satya Narayan Sinha: No.

Mr. Speaker: It is for Government
to decide what should be ignored and
whether these should be given pre-
ference. I think now enough has
been said regarding these two Bills.

Shri T. B, Vittal Rao: Every day
they are doing it.

Mr. Speaker: It is for the Govern-
ment to decide what to bring before
the House and when. If the hon.
Member is in the Government, he will
bring a Bill every day.

Shri T. B. Vittal Rao: I would not.

I will think twice before I call off the
session.

Mr., Speaker: Very good. Now the
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Tariff Act, 1934.”

The motion was adopted.

Shri Manubhai Shah: I

introduce*
the Bill.

1236 hrs,

MOTION RE: TENTH REPORT OF
THE UNION PUBLIC SERVICE
COMMISSION—contd.

Mr. Speaker: The House will now
take up further consideration of the

*Introduced with the recommendation of the President.
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following motion moved by Shri B. N.
Batar on the 29th November, 1961,
namely:—

“That this House takes note of
the Tenth Report of the Union
Public Service Commission for the
period 1st April, 1959 to 3lst
March, 1960, together with the
Government Memorandum there-
on, laid ¢n the Table of the House
on the 21st December, 1960.”

No time has been allotted for this dis-
cussion. The time already taken is
one hour and fifty minutes. I think
we can have two more hours. The
next items are Supplementary
Demands for Grants (Railways) and
Supplementary Demands for Grants
(General). Are they to be passed to-
day?

The Deputy Minister of Railway
(Shri S. V. Ramaswamy): Yes.

Mr. Speaker: Very well. They will
all be passed to day. Now it is 12.30.
we will have two more hours and this
will conclude by 2.30.

Shri D. C. Sharma (Gurdaspur):
Now it is 12.35.

Mr. Speaker: I said that it is ap-
proximately 12.30.

Shri T. B. Vittal Rao (Khammam):
What is the time allotted for the
Demands for Grants?

Mr. Speaker: One hour each.

Shri T. B. Vittal Rao: We will re-
quire more.

Mr. Speaker: Let us see. We will
finish this motion early. Now Shri

N. R. Muniswamy will continue his
spaech.

Shri N. R. Muniswamy (Vellore):
Mr. Speaker, I wish to bring to the
notice of the House some of the very
important points to which this House,
as well as the Ministry, should give
some thought. At the outset, I wish
to congratulate the Commission. The
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trend of the debate has happened to
be one of very severe criticism of the-
working of the Commission and the
implementation of their recommenda-
tions by the Government. All the
same, I feel that the work that they
have been pursuing is a very ardu-
ous one and they deserve our appre-—
ciation and thanks for doing their job
so well. It has been stated that they
are doing a thankless job, but they
do it with a view to create efficiency
in the administration. In order to
run the Government, we must have
efficient people and the Commission
have been asked to recruit persons
suitable to the duties assigned to
them.

12.39 hrs.
[MRr. DEPUTY-SPEAKER in the Chair]

Yesterday, my hon. friend, Shri
Mathur, was suggesting that there
must be a high-powered committee to
go into the question of the way in
which the work of the Commission is
being carried on. I am not going to
oppose or support this suggestion, but
I wish to make certain suggestions
which might be considered by the
Government. Instead of having a
high-powered committee to go into
the work of the Commission, which
makes recommendations for various
appointments which are decided by
the Government, I think it is better
that we have a small committee ap-
pointed by the Members of Parlia-
ment, which will go into the actual
working, their functions and the way
in which they conduct their office
work.

Much has been said about the inter-
view and the way in which questions
are asked of the various candidates
and answers given by them. Last
time when the hon. Speaker was in
the Chair I raised the question that
in the interviews sometimes ques-
tions were asked which were not rele-
vant to the subject for which the
candidates were to be recruited.
Sometimes irrelevant questions are
put to the candidates and to the best
of their ability they answer them.
I wanted some record of the questions
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put to the candidate by the member
and the answer given by the candi-
date to be maintained so that we
could assess the marks given to each
candidate at the time of the inter-
view consistent. With the nature of
the question and the purpose for
which the question was asked. The
hon. Minister was pleased to state
then that such a procedure was not
-obtaining in any part of the country,
much less in the Centre and members
put questions as they pleased. No
record was being maintained. The
hon. Speaker was pleased to observe
that it would be better and in the
interest of the integrity of appoint-
ments that we make to have a certain
record of that type. I only wish that
they pursue this matter and take this
into consideration.

From the Report I find that the
‘Chairman of the Commission goes
every year to various parts of the
world with a view to select candi-
dates. I find that he has gone very
recently also. He does make an
enormous effort to make good selec-
tion in the foreign countries with the
assistance of experts and officers of
the embassies. I want to know whe-
ther it is at all necessary for the
<Chairman to make a huge round of
the world to select about 30 to 35
candidates. Is it commensurate with
the expense that we incur in this con-
nection? It would be better if they
only call for applications from candi-
dates in foreign countries, screen them
here at a distance and make the
selection. They can find out their
suitability from the recommendation
that they get from the embassies. I
am not aware as to what expenditure
they have incurred in this respect.
They are having an economy board
also. But they not only not give ap-
pointments to people here who de-
serve out, at the same time, spend
money unnecesarily. This tour all
over the world can be minimised.
They can even eliminate it altogether
if they pursue some other method of
recruitment. I wish that this aspect
is considered by the Government in
the year te come.
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I find that it is very difficult to get
candidates specially those having
technical knowledge, that is, of science
or engineering. Even if people are
asked to apply, many of them do not
apply either because the emoluments
are not attractive or because the job
which they have to undertake is at a
distant place like Tripura, Manipura,
Pondicherry and other places. In this
connection what I want to submit is
that it is better to have a plan for
recruitment of such categofy of per-
sons beforehand and at the same time
to train existing persons or to initiate
some other programme with a view
to give training to the graduates.
That has been mentioneq even in the
Report. They may expand the exist-
ing research institutions so that that
can have a pool of sdientists and
engineering experts and as and when
vacancies arise they can look to this
pool and make an appointment to that
post.

fhe other aspect which I wish to
bring to the notice of the House is
the delays offers of appointments to
candidates recommended by the Com-
mission. They have given an appen-
dix and from this I find that there
are cases in which appointment orders
are issued two or three years after
they have been selected. There are
cases where even after they have
been selected for a period of two or
three years they are still kept pend-
ing for issue of orders. It looks very
strange.

They ask the Commission to adver-
tise, interview and make the selectien
urgently. Then to keep the appoint-
ment in abeyance for a period of two
or three years does not speak well of
the Government. If such a thing had
been done by the Commission, they
would certainly have passeqd strictures
against the Commission for not having
advertised, interviewing and making
the selection with speed. After having
the list if they do not issue the
orders, it means that they have got
mental reservations. It would look
that at one stage they wanted to fill
these posts but later on due to certain
other circumstances they have given
up the idea of appointing people e
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those posts and have not as yet decid-
ed whether to appoint them or not.
Still, they are kept on the list and
appointment orders are not being
issued to them. I only want the
Government to be sharp enough to see
that those persons who have been
selected two or three years earlier are
not kept waiting every day to get the
order. It would rather look strange
and lead to disappointment and frus-
tration. I only wish that they would
look at it tn a human way while
dealing with these things,

As regards irregular appointments
and delayed references, about 30 ref-
erences have been given. There may
be innumerable matters which they
might not have been pleased to place
before the House in this Report. I
find that only two or three ministries,
for example, the Railways, Commerce
and Industry and Planning Commis-
sion, have been referred to. I do not
want to repeat that here. When I
read those three instances, I found it
was not very happy reading. I only
wish that Government will not do
such things hereafter and give an
occasion to the Commission to make a
reference to these irregular appoint-
ments and delayed references.

In this Report I find there is one
item, namely, the exclusion of certain
appointments from the purview of
the Commission. It is a very healthy
convention, namely, that we make
certain regulations with a view to see
that consultation with the Commission
is dispensed with ang the Commission
is free to give such exemptions. There
are several departments, like the Sec-
retariats of the President of India and
of the Vice-President, the Official
Liquidator appointed under the Com-
panies Act, the Lok Sabha Secretariat,
the Rajya Sabha Secretariat and vari-
ous other departments which have
been exempted. They have rightly
been given the exemption. The
autonomy of this House should not be
tampered with by anybody as regards
appointments and service conditions.
I quite agree with that. Article 320
of the Constitution seems to be very
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rigorous. I may be permitted to
read only two clauses of that. Clause
3, sub-clauses (a) and (b) of article
320 reads as follows:

“The Union Public Service Com-
mission or the State Public Service
Commission, as the case may be,
shall be consulted—

(a) on all matters relating to
methods of recruitment teo
civil services and for civil
posts;

(b) on the principles to be follow-
ed in making appointments
to civil services and posts and
in making promotions and
transfers from one service to
another and on the suitability
of candidates for such ap-
pointments, promotions or
transfers:”

These are two aspects on which
exemptions have always been grant-
ed, that is, firstly, with regard to the
method of recruitment and, secondly,
on the principles of appointments,
service conditions and all that. There
is also a proviso which , you will be
pleased to see, says that the Presi-
dent and the Governor can make
regulations specifying the matters in
which either generally, or in any par-
ficular class of case or in any parti-
cular circumstances, it shall not be
necessary for the Public Service Com-
mission to be consulted. It is a very
healthy convention. I only want to
say that in many appointments it
looks as though the Commission has
delegated its power of appointment to
these institutions believing that they
would discharge the duty that they
would otherwise like to discharge.
They have got their own rules and
regulations for appointment, recruit-
ment and every other thing. It is
quite right. But I do not know
whether the Commission is divested
of its supervisory capacity or overall
power, !

Mr. Deputy-Speaker: The hon.
Member’s time is up.
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Shri N. R. Muniswamy: I have just
now started speaking. I may be
given five minutes more.

Mr. Deputy-Speaker: Does he say
that he has started just now? I re-
member Shri Sharma said, when the
discussion started, that it was 12.35.

Shri N. R. Muniswamy: I actually
started at 12.40. I will finish in five
minutes.

Mr. Deputy-Speaker: It is a most
regrettable thing that the hon. Mem-
ber should challenge me,

Shri N. R. Muniswamy: I am not
challenging you, Sir. I will finish in
five minutes.

Shri D. C. Sharma: He spoke yester-
day also.

Shri N, R. Muniswamy: I shall
finish in five minutes.

The Public Service Commission can-
not be divested of its powers for
which it has got an obligation to dis-
charge. That is a statutory obliga-
tion. It is to see whether the method
of recruitment and the principles of
making appointments are being
carried out, It looks as though in-
stead of themselves appointing they
have delegated their power to certain
institutions, for example to the Lok
Sabha Secretariat and others. They
have to carry out these things. I
understand that. But, what is the
machinery they adopt or they have
got in their possession to have a check
over it to see whether they are
really doing according to the fashion
in which they like them to be done
or they carry out their own principles,
their own regulations and their own
rules? There is no such thing. Ex-
cept that they have delegated powers
to these institutions to which exemp-
tion has been granted, I do not find
from the record whether the Com-
mission have any machinery or they
have got any report from these insti-
tutions or from these Governments that
recruitments have been made quite
in order, that they are in consonance
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with their own rules and they are in
consonance with the rules which they
themselves framed and they are happy
and there is no complaint at all. I
do not find any such thing ip the re-
port. I want that the Commission
should not be divested of its powers,
and its responsibilities should not be
over no sooner than they give powers
to these institutions to recruit. I
only want that this should be done.

2412

I found in one of the reports—sub-
ject to correction—about 3 or 4 years
back, the hon. Speaker brought to the-
notice of the Commission article 98..
I need not read that. When ap-
pointments are to be made in the Sec--
retariat of the Lok Sabha or the
Council of States, Parliament has to
make certain laws. In the absence of
the law, the-President can make re-
gulations in consultation with the
Speaker and the Chairman. That is
right. Pending that, the present
rules are being carried out. Only my
point is whether there is any check by
the Commission. I wanted to know
that. I find some sort of a report
against recruitment. I do not feel
very happy about it. I wish to bring
to your notice that the Government
must take some steps as regards these
things also. Some sort of a law
should be brought into existence.

The other point that I wish to bring
to your notice is this. I shall finish
in a minute,

Mr. Deputy-Speaker: The hon.
Member can take another four
minutes. I am sorry, I was wrong.
The hon. Member was right. I have
consulted the records. I find he began
at 12.39. I was mistaken. I took the
clue from Shri D. C. Sharma’s obser-
vation. I am sorry.

Shri N. R. Muniswamy: In the re-
Commendations, I find that the Gov-~
ernment was not in a position to ac-
cept one for which they have also
given a memorandum, that is about a
Railway officer in which case they
wanted to have a very severe punish-
ment. I only want that the Govern-
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ment place the Union Public Service
Commission and the State Public Ser-
vice Commissions on the same category
as Court. They must give due regard
to them. Their judgment and their
verdict should not be challenged in
any way. Supposing, for example,
in a court, a particular man is acquit-
ted and the Government think that
the man must be punished. They
only go in revision to the High Court.
They plead for enhancement of
punishment. If their plea is accept-
ed, it is enhanced. Otherwise, they
do not bother themselves. That is the
way in which the Government should
behave. The Government should not
behave like an ordinary individual.
The Government is something over
and above all these things. They
must have a human approach. The
U.P.S.C. has recommended a parti-
cular type of punishment to be award-
ed to a particular man. They, in
their wisdom thought that it is better
to remit it back for reconsideration.
When they remitted it back for re-
consideration, they had not brought to
the notice of the Commission any
fresh points to be taken into con-
sideration which they failed to agitate
in the enquiry. They simply said,
it is ms’a fide. just see whether it is
so. When after reconsidering it,
the Commission comes to the conclu-
sion that no fresh point have been
agitated to which they omitted to
make reference at the time of passing
the sentence, and they have only up-
held their earlier decision. It is not
right for the Government to pooh-
pooh it and say, no, we are going to
give a heavy punishment. I am not
pleading for him. I am only saying
that the modus operandi adopted by
the Government is not correct. They
must have a human approach. It is
not as if there is an individual person
and he should be punished. It seems
to be vindicative. The punishment
which is given by them may not be
suitable with rigard to the time and
all that. It may be possible that he
may be retired in a period of one
year or it may not be able to satisty
the terms in which the punishment
has been awarded by the Commission.
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With all that, to take that step, I
do not like personally. The Govern-
ment should also see that a single
case is not isolated in that way and
treated with vindictiveness. That is
the reason why I am saying that they
should not have disagreed with the
verdict given by the Commission.

There are now, two or three types
of Commission, such State as well as
Central. We are also having the
Railway Service Commission. I have
been agitating that instead of having
all these things, it is better to have
three or four types of Commissions:
one for the Union public services, n-
other for Scientific services, another
for commercial services, like that so
that they can bifurcate and recruit
persons well versed, instead of taking
persons from other sources. The
Members are there and whenever they
want extra advice, they can seek the
assistance of any Scientist or Engi-
neer to come and sit as an Associate
Member or as an expert to give ad-
vice. Mostly, they take advice. I
only want to say that instead of
having such things, it is better to
divide the Commission into these
categories so that the persons who
compose the Commission have a better
knowledge of the specialised subjects.

Mr. Deputy-Speaker: Now, the hon.
Member must conclude.

Shri N, R. Muniswamy: It is better
to have two or three types of Com-
mission instead of one, in which we
say the Members are not qualified to
select.

The last point that I wish to place
before you is a small matter. You
may think that I am transgressing my
limit. I find, mostly, if the Govern-
ment wants to have a particular type
of man to be given a particular
chance, he is being recruited. After
some time, what happens is, they inti-
mate to the Commission. The inti-
mation to the Commission is to be
within a period of six months or one
year. If it is above one year, they
must requisition the Commission to
advertise and select. But, there are
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ciisés where they do not do it. After
having dome it, they bring it to the
Cothmission. They do it at a later
stage. By that time, what happens
is, either the man himself retires or
résigns or death takes place.
These are things that happen. It
looks as if these instifutions which
have been given permission to recruit
eandidates seems to adopt canons and
principles which satisfy their own
candidates. They do not satisfy the
canons that have been laid ddwn by
#he country. I only wanted to say
that. Time is running against me, I

am sorry; I conclude,
Mr. Deputy-Speaker: He is running
against time; not time against him.

8hri Bal Raj Madhok.

8hri Braj Raj Singh

TO08e—

(Firozabad)

Mr. Deputy-Speaker: I called Shri
Braj Raj Singh yesterday. He was
aot prepared to speak. Now, today,
1 find him rising aghin.

Shri Bal Raj Madhok (New Delhi):
Mr. Deputy-Speaker, thle Union Pub-
lic Service Commission is the consti-
tutional guarantee that we have for
equality of opportunity and for fair
and free recruitment to the services.
Because the permanent service really
run, the Government in a democracy,
it is very important that the people
who are recruited to the services are
recruited in such a way that there
should be no feeling of nepotism, no
feeling of favouritism and that purely
merit is taken as the main considera-
tion for recruitment. It is the busi-
ness of the UPS.C. to see that this
criterion ig maintained.

In a vast country like ours where
the public services are expanding
because of greater state control over
many affairs, it is quite natural that
the work and scope of the U.P.S.C.
also is expanding. As we see in the
report, the examinations they are
holding and the appointments they
are making are large in number. The
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hon. Minister in charge said, that
certain provisions about an examina-
tion hall and other things have been
madé to cope with the increase in
work. That is all to the good. I
want to draw the attention of the
Government to one particular aspect
which is causing a lot of not only
irritation, but also a feeling of con-
sternation among the people as to the
future of the services and the future
of our administration. That is, in
making appointments, political consi-
derations are being given greater im-
portance than efficiency or anything
else.

“Tar. Deputy-Speaker: Where? i
Shri Bal Raj Madhok: Everywhere.

Mr. Deputy-Speaker: Does the hon.
Member mean to say in the UP.S.C?

Shri Bal Raj Madhok: No. What is
happening is, in most States, first
appointment........

Mr. Deputy-Speaker: Political
considerations are being given more
weight: where? Appointments by the
U.P.S.C. or by the Government?

Shri Balraj Madhok: By the Gov-
ernment.

Mr. Deputy-Speaker: We are dis-
cussing the U.P.S.C.

Shri Balraj Madhok: Appointments
are made. What is happening is this,
Appointments are made first and then
they are referred to the UP.S.C.
All appointments are not made by
the U.P.S.C.

We say that all selections for
appointments are made by the U.P.S.C.
but even where the U.P.S.C. makes the
selections, Government as well as
other bodies under Government attach
more importance to political consi-
derations in making actual appoint-
ments. We have a very concrete case
in Delhi itself.
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The U.PS.C. selected a person out
of about 20 applicants for the post of
senior legal counsel for the Delhi
Corporation. But the Delhi Corpora-
tion réfdsed to take him, and the
leader of the majority party, namely
the Congress Party said that he would
not like to have any officer in the
corporation who would not see eye to
eye with the policies of the ruling
party. Thig was the statement made
by the leader of the Congress Party
in the Delhi Corporation, and it is
there on record. So, the person who
had been selected by the UPS.C. as
the most competent man was not
taken, and the corporation decided to
refer the matter back to the U.P.S.C.
The U.P.S.C.. again said that he was
the only competent man, and, there-
fore, he should be taken. Again, the
matter was shelved, and the corpo-
ration decided that they would not
have this post at all.

If such a thing can happen under
the very nose of the Government of
India, in Delhi itself, you can just
imagine what the position would be
elsewhere. My submission is that if
we want that people should have
faith in the U.P.SC., then we must
see that the recommendations of the
U.P.S.C. are accepted by the Govern-
ment: Further, appointments should
not be made irregularly by the Gov-
ernment first and then referred to
the U.P.S.C. after one or two years for
confirmation, because in such cases,
very often the appointment is made
first, and in the normal course, con-
firmation is obtained later on. This
is the first point that I would like
to submit.

The second point to which I would
like to draw the attention of the
authorities is this. There are a num-
ber of All India Services, like the
1AS, IPS. etc. Now, we are going
to have some more All India Ser-
vices. There are also other kinds of
services such as the Central Secre-
tariat Service. In the British days,
the L.CS. used to be a privileged
class, and all important posts were
held by the 1.C.S. people. But now,

.
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the position hag changed, and LA.S.
has taken its place. Of course, it is
true that the people who are taken
into the IAS are very qualified and
competent men, and they should be
given important posts. But in the
Central Secretariat Service, there are
hundreds of people who have put in
twenty to thirty years’ service, and
who are competent and quite experi-
enced, and we find that they are
superseded by junior LA.S. men in the:
matter of promonons etc. and almost
all the high posts in the secretariat
are now going to be monopolised by
the I.A.S. or the people belonging to
the other Central Services. My sub-
mission is that the people who are
working in the Central Secretariat
and who belong to the C.S.S. should’
also have chances of promotion. We
can lay down quotas for this purpose;
and say, for instance, that 25 per
cent of the posts will be filled up by
the C.S.S. people, and 75 per cent by
persons from outside; some such
basis should be laid down. Otherwise,
the people who are working in the
Centra] Secretariat and who belong
to Class I in the C.S.S. and who have
been working there for twenty to
thirty years will have no chances of
promotion, and all doors for further
promotion would remain closed to
them. We have seen how some of
the senior officers of the Government,
like Mr. V. P. Menon have been very
competent; they were not I.AS. or
I.C.S. men, but by virtue of their
merit and by dint of their ability,
they were able to rise to the highest
rung of the ladder and were able to
discharge their duties very efficiently
and competently. Similarly, even
today, if there are competent and
efficient men in the Secretariat, though
they may not be so qualified as the
IAS people, they should be given
opportunity to rise to the highest rung
in the ladder of administration.

The third point to which I would
like to draw the attention of Govern-
ment is this. In the matter of recruit-
ment to the lower services also, &
number of examinations are being
held, as, for instance, for the recruit-
ment of stenographers, lower division
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clerks ‘and upper division clerks. In
the conditions and qualifications laid
down for such examinations, we find
that people from some States are
given certain concessions; then, cer-
tain concessions are given to the
Scheduled Castes and Scheduled
. Tribes, as also to displaced persons.
But there is one particular class of
employees for whom no such conces-
sion has been given, and that is a
very important class, namely the
‘class IV service in the Government
of India. In Delhi itself, we have
thousands of employees who are work-
ing as class IV employees. They were
recruited as peons or as chowkidars
and so on, but many of them, while
working in the offices as peons or as
chowkidars or as other class IV em-
ployees, have been trying to improve
their qualifications by reading in the
evening colleges; many of them had
passed the middle school stage when
they joined service, but by reading in
the evening colleges, many of them
have passed matriculation or inter-
mediate or even BA; some of them
have been passed typewriting and
other tests.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
do not want to interrupt the hon.
Member, but then, we are not having
a general discussion on the Services
now. Class III and class IV em-
ployees have nothing to do with the
UPS.C. So, let the discussion be
confined to the report of the UP.S.C.

Mr. Deputy-Speaker: Does the hon.
Member mean to say that they should
also be recruited by the U.P.S.C.?

Shri Balraj Madhok: That was not
what I meant. What I meant was this,
The U.P.S.C. holds eaminations not
only for recruitment to the higher ser-
vices but also for recruitment to the
posts of lower division clerks, upper
division clerks and so on. So, this
matter also comes within the purview
of this discussion. It is not the report
only which we are discussing. We are
discussing actually the work of the
U.PS.C.
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Mr. Deputy-Speaker: Really, it is.
the report that we are discussing.

Shri Balraj Madhok: I too am dis-
cussing the report, but the report
deals only with certain activities;
certain other activities may not have
come into  this report, but they also
can be discussed.

Mr. Deputy-Speaker: But they
must be connected with the report.

Shri Balraj Madhok: They will be
connected. In the matter of recruit-
ment, my submission is that class IV
employees who are otherwise qualifi-
ed but who are overaged as govern-
ment employees should also be given
an opportunity {o appear in the
examinations, and if they qualify, they
should also be given promotion. We
should not suppose that a man who
wa- recruited as a peon must retire
as a peon or that a man who was
recruited as a daftry should retire as
a daftry. The condition should be
liberalised in their case, so that even
though they are overaged, and they
are 30 or 35, they should be able to
appear in the examinations.

Mr. Deputy-Speaker: Again, the
objection of the hon. Minister is
quite re'evant. The hon. Member is
now discussing the method by which
these class IV officers can be promot-
ed or given opportunities to appear in
examinations. But that has nothing
to do with the present report on the
working of the U.P.S.C.

Shri Balraj Madhok: All right. I
shall leave that matter there.

There is another aspect of recrit-
ment to which I should like to draw
your attention. Recruitment to cer-
tain posts is done through examina-
tions, and to certain other posts, it is
done through the States. When the
ILAS. cadre was expanded, so many
people from the Jammu and Kashmir
State and other States were taken
into the I.LASS. They had not to
appear in any examination. Recom-
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mendations were made by the State
Governments, and on the basis of
those recommendations, they were
taken. I know from personal know-
ledge that the people who are so
taken get higher emoluments and
greater privileges. But, then, they
are not really qualified people always.
Sometimes, when the State Govern-
ment finds that a particular officer has
been useful to them, even though he
may not be qualified, they recommend
his name; while another officer who
is better qualified is not recommended
by them.

Mr. Deputy-Speaker: I think that
even when the State recommends, the
U.P.S.C. holds a special interview for
them.

Shri Datar: What the hon. Member
possibly means is the taking in of
certain officers from the States under
the promotion quota. That is what
he is possibly referring to. here is
some inaccuracy in what he says.

Shri Balraj Madhok: No. I shall
explain it. For example, I come from
the Jammu and Kashmir State. In
that State, we had no I.A.S. cadre or
any other Central Service cadre. When
the IA.S. cadre was extended to that
State, then so many officers from that
State were taken into the I.A.S., and
likewise, into the other Central Ser-
vices as well. But what is the basis
or criterion on which they have been
taken? There were a number of
officers, but only some of them were
taken into these Central Services, and
they were given higher emoluments. .

Mr. Deputy-Speaker: They have
been taken by the Central Govern-
ment?

Shri Balraj Madhok: By the U.P.S.C.

Mr. Deputy-Speaker: What does
the hon. Member imply by that? Does
he imply that the UP.S.C. has not
been fair or that the State Govern-
ment have not been fair in sending
those names?

Shri Balraj Madhok: The State
‘Government have not been fair.
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Mr. Deputy-Speaker: For that, is
the UPS.C. to be blamed? The
U.P.S.C. have to satisfy themselves
that they are the best persons, ard
then only they can take them in. Who-
ever comes, irrespective of whether
the State Government have been fair
or not, if the U.P.S.C. finds the person
up to the mark, they have to give him

the qualifying certificate.

Shri Balraj Madhok: My submission
is that recruitment to the All India
Services should be done through the
examinations held by the U.P.S.C.
Only those who come out successful
in those examinations should be
taken in, and not those whom the
State Governments just recommend,
because the State Government’s
recommendations are very often
coloured by political considerations
rather than by merit.

Shri .D. C. Sharma (Gurdaspur):
Certainly not.

Mr. Deputy-Speaker: Even if those
considerations are there in the minds
of the State authorities, ultimately,
the tests have to be applied by the
UP.S.C, and unless those persons
qualify in those tests in the opinion
of the U.P.S.C, they cannot be pro-
moted to the LAS.

Shri Balraj Madhok: But when the
State Governments make their recom-
mendations, they are very often
coloured by political considerations.

Mr. Deputy-Speaker: Then, it is a
reflection against the State Govern-
ment. What can be done by the
UPS.C.? The UP.SC. is not to be
blamed for that.

Shri Balraj Madhok: The U.P.S.C.
is the body which has to recruit
people to the Central Services and to
other ordinary services, and they have
to ensure that the persons are
recruited on the basis of efficiency,
integrity and merit. That is their
main business. The Constitution has
laid down that the U.P.S.C. is a body
which had to be independent.

Mr. Deputy-Speaker: But the em-
ployer also has got the authority or
option to allow any man under his
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employment to go and compete in
those examinations or not, so long as
he is under the employment of that
authority. The employer has got
that authority, unless it be that the
employee leaves that employment and
goes straight there.

Shri Balraj Madhok: Of course,
the employer has got that authority,
but what I am pointing out is that it
reflects upon the services.

Mr. Deputy-Speaker: I  would
advise the hon. Member to spare the
State Governments at this moment, in
this discussion. What can we do now?

Shri Balraj Madhok: After all, I
am not talking on the report in just
un academic way. I am talking about
the practical things.

Mr. Deputy-Speaker: Th.e State
Governments are not represented
here. We cannot discuss their lapses
and their faults. The Central Govern-
ment can be taken to task and even
that not at this moment unless it has
done something vis a vis the U.P.S.C.

Shri Balraj Madhok: The work of
the U.P.SC. is expanding with more
and more functions being taken over
by the State; the nature of services is
becoming multifarious, because more
and more activities are being taken
over by the Government. There-
fore, it is necessary that the U.P.S.C.
should be so constituted that there is
proper personnel to select these ser-
vices. For example, we have now to
recruit technical personnel, scientific
personnel, managerial personnel as
against purely administrative person-
nel. Therefore, people qualified to
judge the merits of applicants or
candidates to these services should be
on the Commission. I have nothing
to say against the members of the
U.P.S.C. as it is constituted at present.
They are all honourable people,
respectable people, but they are
people with purely academic qualifi-
cations. It is important now when
the country is advancing technologi-
cally and scientifically that the
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U.P.S.C. should have on it more and
more Members with different quali-
fications, so that they can be better
judges of personnel required for
technical and business undertakings of
the Government.

Then there is the question of
recruitment of Indian scientists or
technicians who are abroad. There is
a reference in this reporteabout inter-
views that were made of technical
personnel living in foreign countries.
We find that a good many people who
go outside the country for higher
technical education do not return.
They get good posts with decent
salaries abroad and there is a general
feeling among people who have
returned from abroad that their talent
is not properly utilised in the country.
On the one side Government says that
qualified people are not available; on
the other side we find that there are
so many qualified people in all
branches of knowledge who are un-
employed, and because of this many
people choose to remain where they
have gone for higher studies. This is
a matter which needs to be looked
into. Why is it that men who are
sent abroad—I do not think they are
unpatriotic—do not want to come back
and serve the country? It is because
they feel there is no scope for them
here. In such cases the rigid condi-
tions which are laid down for normal
recruitment should be waived. For
instance, you have prescribed mini-
mum age of recruitment. There may
be a man who has spent ten or
twelve years abroad. In such cases,
the rules should be made more flexi-
ble, so that we can make the best
use of the talent available,

Another suggestion that I wish to
make is about interchange of Secre-
tariat and Administrative services.
Formerly, in the British days, the
practice used to be for the higher
staff of the Central Secretariat to be
brought on a tenure basis from the
States and after a service of two or
three years to be sent back to the
States. Nowadays I find that there
are a number of Secretaries, Joint
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Secretaries and Deputy Secretaries
who have been here for ten or fifteen
years and have not been changed.
This is not correct. In the Secretariat
there is more of clerical tpe of work;
but thee practical side of administra-
tion is very important and for this
purpose there should be interchange
of Secretariat staff with administra-
tive staff from the States. Officers
who have served in the districts
should be brought here and officers
who have been here for some time
should be sent to the districts.

Again, in the Defence Services, a
number of jobs which civilians can
do are done by military officers; a
number of officers are holding purely
secretarial jobs. In our country there
is dearth of trained man-power. The
Defence Minister very often says that
we have not got an adequate number
of good officers in the army. I think
it is therefore proper that the civilian
jobg in the Defence Services should
be manned mainly by the civilians
and those military personnel who are
not absolutely indispensable should
be taken away from secretariat jobs
and put on active service.

13.05 hrs.

Shri D. C. Sharma (Gurdaspur):
Mr. Deputy-Speaker, Sir, I think
every Member of this House has
nothing but respect for this Com-
mission, nothing but respect for the
Members of this Commission. They
are called upon to do very generous
duties and I think within the limi-
tations imposed upon them by rules
and by articles in the Constitution,
they do these duties very well. They
discharge their functions to the
satisfaction of persons who demand
such services.

Now, Sir, I spoke of the respect
that I have got for this institution.
My respect for this institution is of
the same kind as I would have for
some old archaeological things. It is
because our country has undergone
many radical changes; our country
has been through a silent revolution,
sotial, economic, political.

AGRAHAYANA 9, 1883 (SAKA) Tenth Report of

the Union Public

Service Commission
Mr. Deputy-Speaker: I do not know
how he is going to develop his argu-
ment—that is to be seen of course.
But if the hon. Member pays the same
respect to the UPSC as to an archae-
ological object, it is rather strange and

in itself would be objectionable.

Shri D. C. Sharma: I would sub-
mit very respectfully that the UPSC
and the other Public Service Commis-
sions in our country have been
strangely out of touch with the new
urges that have come about in this
country, with the new demands that
have been put forward in this courn-
try and with the new aspirations that
are to be enshrined in the hearts and
brains of those pepole who are going
to man our services. Perhaps you
are right; the word “archaeological”
was not very appropriate; but I have
for it the same kind of respect which
one has for very very old things.

Mr. Deputy-Speaker: Once that
thing was grand; it is no use now.

Shri D. C. Sharma: Now, Sir, look
at the personnel of this Commission.
I think the Members of this Commis-
sion are admirable people. I have
great respect for them. But, Sir, the
personnel of this Commission con-
tinues to be almost of the same
variety, almost of the same complex-
ion almost of the same character as
it used to be when India was not free.
No change has come over it. It is
manned mostly by civil servants; a
few technicians or one engineer may
be there. Otherwise the whole of
this Commission is run by those per-
sons who are members of services and
who are on the verge of retirement.
What I want to say is this. We have
to see that our Union Public Service
Commission represents the needs of
our country. We want civil servants,
no doubt; we want Indian Police Ser-
vice officers; we want Indian Admini-
strative Service officers; we want all
of them. But we are also in need
of other types of personnel, technical
personnel, technological experts and
fndustrial and managerial personnel.
Now, I think this Commission is very
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good so far as it deals with the ad-
ministrative services, but I would be
failing in my duty if I do not say that
this Commission cannot do justice to
the new types of personnel that we
nezd. I wish that the composition of
this Commission should undergo a
radical change so that it represents
some kind of a balance between ad-
ministrative  personnel, managerial
personnel, technological personnel and
other types of personnel. Unless that
is done, this Commission cannot do
justice to the tasks it is called upon
to discharge.

I find that this Commission has to
recruit technical personnel in larger
numbzars than any other type of per-
sons. I wonder if this Commission is
capable of handling that kind of job.
I know when the interviews take
place, they call forth the heads of
depariments of the administration for
which the people are to be recruited.
I wonder how far those heads of de-
partments influence the decisions of
the Commission. I think they do not
do so. Therefore, I want that the
composition of this Commission should
be so changed as to respond to the
needs of the different types of per-
sonnel that we want in this country.

At lot has been said about viva voce
test, personality test and other tests
which the Commission has to conduct.
A lot has been said about the exami-
nations which the Commission has to
conduct. The whole conception of
examination is undergoing a change
in this world. So many researches are
being carried on all over the world
in the USA, UK, the Soviet Union and
other countries. So ‘many new types
of personality tests are being devised,
so many new approaches are being
made to assess the real worth of can-
didates. Has this Commission done
anything to be in step with those
changes and new developments that
are taking place all over the world?
If you look at the question papers set
by this Commission, you will see that
those questions could have been set
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as well in the year 1860 though the
candidate is appearing for examination
in the year 1961. So far as persona-
lity tests are concerned, they sontinue
to be outmoded tests. Therefore, I
want some new orientation of the
Commission so far as these things are
concerned. Unless that is done, I
think such tests are not going to be
very fruitful. Of course, it is said
that they watch the perfofmance of
the persons selected, and about 90 per
cent or more of them are found to be
fit. Who are the persons who judge
after the selection? The same people
who selected will judge the perfor-
mance later. I do not think that has
got any use. I want that this Com=-
mission should try to have all those
new things, new developments which
are taking place all over the world
so that its approach is to the modern
man, the 20th century man and not
to the Victorian man or to the man
who lived in the early part of the
20th century.

Shri Braj Raj Singh: From archaeo-
logy, he has gone to the Victorian era.

Shri' D. C. Sharma: You cannot
understand these things because you
live in the middle ages.

Mr. Deputy-Speaker: As it goes in
the record, that would be a reflection
against the Chair.

Shri D. C. Sharma: No, Sir.
Mr. Deputy-Speaker: It is.

Shri D. C. Sharma: 1 was referring
to the hon. Member who interrupted
me. It will read in response to the
interruption he made.

Mr. Deputy-Speaker: It will not.

Shri D. C. Sharma: There is one
thing which made me unhappy while
reading this Report. It is stated that
there are unfair means practised at
the examinations conducted by this
Commission. My hon. friend, the
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Minister, shakes his head. Look at
the Appendix. Somebody is tamper-
ing with his age record, somebody is
bringing some papers which he wants
to make use of in the examinations.
If these are not unfair means what
else are such means? I think this is
a very serious thing to be taken note
of. I wish the Commission told us
what they were going to do so that
they could show a better record of in-
tegrity of the examinees than is shown
by some other examining institutions.
I think thig is a very serious matter.
Though it has been given in the Ap-
pendix, I feel it needs to be looked
into very carefully. Why do people
tamper with their age records? Why
do candidates bring unauthorised
papers to the examination hall? Why
do they want to copy from this docu-
ment or that? All these things show
some kind of academic or social
malady, and I think the Commission,
which is the mentor of our services,
should also look into this thing very
carefully, so that this does not expand
but is eradicated. This kind of thing
is happening in other institutions. I
want to strike a note of warning, that
this thing should not be there so much.

There is another point. The case
of the Scheduled Castes and Schedul-
ed Tribes deserves to be looked into
very carefully. Why is there so much
of shortage when we come to the re-
cruitment of personnel belonging to
this category? After all, we have
given these persons some concessions
and certain advantages. Why is it
that they are not able to make use of
these things? Of course, this may be
a question for the Commission; or it
may be a question for the universities.
But it is a question which has got to
be tackled on a scientific basis. 1
would be told that they are conducting
some kind of clases at the Allahabad
University or some other university
for these students or classes. I think
that is not enough. We have got to
step up the progress of certain sec-
tions of our society and we have to
adopt all kinds of means to do so. But
not much has been done in this res-
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pect? Why is it that not much has
been done to bring these people at
par with the others?

Then again, how many technical
personnel of all grades, skilled and
unskilled, highly skilled and very very
skilled and diploma-holders and uni-
versity degree-holders do we mneed
during the Third Plan period? of
course, it will be said that it is not
the duty of the Public Service Com-
‘mission to look into these matters.
But I would say that it is its duty
because it has to remind Government
of the kind of shortage they may have
to face. It has got to see that proper
persons are appointed to proper jobs.
A square man in a square post—that
is what has to be done. Unless that
is done, I think the UPSC will not be
doing its duty very well by the nation.

There is another point and it is this.

I hear sometimes that advertise-
ments are drafted in such a way that
they suit some candidates whom some
persons have in view. In other words,
advertisements are not made in such
a way that they suit persons qualified
for the job, but to suit persons whom
the department or agency has in view.
I would like to know how these adver-
tisements are drafted, and whether
there is difference between one type of
advertisement and another. I think
the advertisements for the different
posts should be more or less standard-
ised so that the persons who apply in
response do not suffer any disadvan-
tage. I believe this has got to be done.

13.31 hrs.
(Shri Jaganatha Rao in the Chair)

As I said in the beginning, this Com-
mission is doing very admirable work,
but I would submit very respectfully
that new blood should be infused into
it. It should adjust itself to the new
values that we have in Free India of
today. Unless that is done, I think the
work of the Commission will not be
as fruitful as it deserves to be.

I would like to know what
machinery this Commission has got
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for dealing with disciplinary cases,
and how they handle them, because
they are very difficult cases and in-
volve questions of appointment, senio-
rity, promotion, negligence of duty,
lapses from the code of conduct ete. I
would like to know whether the same
persons who are members of the Com-
mission dea] with them, or whether
there are some persons with specialis-
ed knowledge who deal with them.

These are the observations 1 want-
ed to make.

#t gRuw fag . wamafy ad=a,
dfaara i arar 335 Hfrar gar

“The Chairman and other mem-
bers of a Public Service Commus-
sion shall be appointed, in the
case of the Union Commission or
a Joint Commission, by the Presi-
dent, and in the case of a State
Commission, by the Governor of
the State:

Provided that as nearly as may
be one-half of the members of
every Public Service Commission
shall be persons who at the dates
of their respective appointments
have held office for at least ten
years either under the Govern-
ment of India . . .’

TR YT AT Afrm az ¢ fF
gaTt grva ot Feqtd et € & sw A
Wt § gz g7 74 7 F fagy @
BAR FAITA F 1 JrAg @ I ¥
frrAm Iy g Nrafdz 7 afEaw §
wid AR fFar A gy § 9 fF AR ¥
oA | |FEAT F ATH AT T A q@r
ATar § Saw 97 917 1 @ wfe-
& L& F Y swaeqy v € & 5 wa
Y v & Fw giT, a7 7T T4 oy B
&Y g1 gEAEA: o B qSY FhA 0

Shri Datar: Only half are from the
services.

Union Public Service
Commission

Shrl Braj Raj Singh: Then who are
the members who are pot from the
services?

Shri Datar: Four members are
from the services, including the Chajr-
man, and four are not.

Shri Braj Raj Singh: Shri Varma
is not, Shri Zaheer is not. ] have seen
the llst Shri Hejmadi. Shri Siva-
shanmugam Pillai I think is from the
services.

Mr, Chairman: No.

Shri Tangamani: He was the
Speaker of the Madras Assembly,

Shri Datar: Half are from the ser-
vices and half non-services.

Shri Braj Raj Singh: You are defii-
nite?

Shri Datar: Absolutely definite.

Shri Braj Raj Singh: That means
four are from the services.

Shri Datar: One half, including the
Chairman, is from the services.

it worom feig : w=ay @@
fF wfasy ¥, qfF ag svaear Fifegs-
T F wewa 8, gg ot Fae sim fw
¥ fray v g o O & oY afady
¥ W § o fray wfome ox & st fs
qrEL & wrd € 1 3y Ffwd s AN
warr 4g & 0% ot wg °r ar g o g
wfagra #1 g9 ayaeqr 9¢ qAfA=IT
AT Sifed | wfET dfqam #1 sEa-
T ¥ weaia §9g ¥ uF difa g
e fear w1 ag Aifq q¥ow dar &
fora® UwATfaF Tog=ar 7 ®i gET
agt § 1 A ag g 5 fege
g9 SATSETdl WEIS RT LA HTA
wed &, fegem ¥ g @ g |
GHTS IAET AR & 971 (% Aafafes
ded W% FrEraEr g, d gmsEn
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FT TTH 2T F X Aqrdwy | A A1 -
T FT Ty w P g, e &
FHaT FT FIEATH F OWAIT W
frgga &1 qur F71 § 7 Ff 97w
AT |gAF A aFar § A g fgg-
] 0 afaTT 3 a5 § A oIw
=57 &7 Q7 F faT A9 s owod w1
AT A FATT F, AF AT WA
477377 MATTL ISIRIT A7 ALT Y
@ T & gaam § 5 39 a5 wr Q@
aft Frar s aFTr, 99 SiW A @
4F Frar s afar

ay Frar oT w15 aigT 9 &,
afer aXmT T 37T 22 AFT WAL §
5 @t Frgam g 17 ¥ Fear &, o 93w
gAY Ay @ar &, 99 9iwm & qfF
& 1T 37 AYF FI7 ACTRT F qaEqT AT
fesfadfigi g1 wa a5 0 g7 A
F AT T F FF TI 77 0¥ 2w
#§ fr Fat ef w1 guy Fagiemr &r
gRETITaH Y ITRT IRIAT wAA-
& a7 I A1 AL, IT IF IOA-
FERTITH AT T 757 3507 A3V |
AT 337 f97 § Fz9r Igav g 5 w2
gEAA Fi SATEATAT T
&1 & ws1q § i Frar gam 2 F
gaedt § & wF 9@ oafadw ¥ 9w
wiit | & gwaAw g {5 wa auw
T § wafs gH 39 freEg & g
=fgd 1 g3t 2917 =feq fF afy g wo
wfama @01 w@iaaw & g9 a@ F
faw @53 fa7 &1 ghResr guraErd
e g, Foegiy momm sdeg qwra-
Il FATS &7 47 FAaT g, & g "
dfeam § @ a%g #1 ofady 5T 5
W TR & fad Qoo Xfama &hr
AEXTATIR E |

wife @ T #1 W

¥ ? W 9w A ¢ gardy wfadw
# w=g it w1 W<l g, Foroger Sl
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&t wedr g1, W 5 gurt wed ww
#; qfa <1 F agra s 31 9% | § 9 a8
qg ™ TigaT g fF o fagr g3 v oy
e fegmm A g F9, 9w ¥
9 & ot Aify F¥7en ayw Feam o,
@it wwg w73 ¥ fraifea Frar gr, sa=r
qa 3T ¥ afews gfaw FHww w0
TF qgroF JHT & 7 SEET g9 a@ I
gieewr a7 TFT & &1 A4 W 5w
i # gft & 9gms g 7 ww
o1 T g wafs g gy 9 qataane
a7 =ifzgy o =g ¥ g@ad
F FT AT FoOr Gifgd Rmoog-
|/ qE AW ®ET 5 ALIAT W
qeT % 2T & I5 TET faaer wam
RIS JAEIL BT EA0AT FT AT AF
2 g g3 avEeT ¥ maw gfesm
AT AATAT EFM A I HTS-
RAT 1 AT FT qLE 7 Qoo ®i wE(
wredY FHYa F avge & faq s ga
g1

g% Wriy ®Ieq I 0 ST
sy gr?

st awow fag - @i wAT R |
gAY a0 wg ava faei gE §
g fF a0 & 79 Wg A7 47 €0 oY
afadst & Wi, § swan g f5 gy
ghaar fratarsi 7 @vaaa: Ardo Hio
Qo AT & gaT9 ¥ WIFL T aE Hr
SETAT F1, WIT IM H WS 7 R
T At 1 o fegeaw & afade ¥
s & ag =gy & fF quan & &w
A W@, IG LA B F RIS gfadT
aET g =vfgd | MR gArL o FrAr
g Tafreex & a1 1€ gaar & fafa-
& Y, A & #g aFar § 5 o aF
&9 T &9 BW F IgAT Fi HAw
T FOT a9 T g Aifed 9% 99
afigmiggaIgEsraa g s
g agi Afea @y aadt & e I
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I HAT S AT | THA A A FT A
Fror gy & fr i gk dfaww § @
@ W wFeq W9E g 5 owa ¥
TW H FF Yo B GG U FRT Fit A
fF @ &= &7 § WAT AR F gt
FY A FIA |

AR dfaa™ & TFeR FEyr T g
fr 7z afsas giaw o= gfagm &
SFEAT FUI, T Ay | fEw =@
%5 #) faege Mw F famr war & f
qde Al FTMARFT T | Fra g &
ql|r SN | IF FT FAT G
frea wr & ? ofsos afaw sawa
fergeam # WS F ATIEFATH F,
WIS 3 Y fgrgen = #1 SraT & Qe
&, WaaTd §, 37 F) faar smA § =@
§T IR FT qFEAT FLAT &, AT
TR & Fewia A1 wiaar 2 & 98
s fafeaa &1 ¥ fergeaa A Sr
& wiafafa 78 & 1 F9 ¥ 79 1 fegm
FY FAAT T ATHTEAHT FY AHA F FT
Y AT § | g @ ST S A
TEE FT FE TET.I9 3 TIAF AT T
gilSwamH A gar ¢ 5 @&
I59 HHIAC 99 ¢ FAE Ao
¥ a1y ¥ A ag fara 0 5 o
W g fafaee< & & 9 a9 ¥ G
o g5 §, W 39 €T B A 9T
sy § @1 e W} & fow e a7
faer s 1 @Y ag 37 Al T e
AT § FTAT T AT FAT ITHT TET
7t §iar | gafag 7 argan g fF |l
¥} syeredT H 0T (5 T AW H7 qQar
FT AN F1 GO |

@ a1 aR T9 qaT A
wefagt o i § o ¥ 9 dv
| §T & 7 4g oS 991 W E
ATEAT AT AT 9TEAA & FT WIUHT
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HTH FT § | F9T Y 555 FIS Ggaa’
T W AHFL T FHAT @ AT A}
U= IS aTaar § agr weg WHEX
9 gHAT &, AT ST HeE WA A
TFAT § AET ToA HHAL aF FFaAv
& a1 it GO FiE ¥ @ g @ vy
OHET I gHaT § AL GEY AR H5g
THAX TE qT FFA | AF HRAE B
[Ty FgAT q3aT & 5 foee oy g @
Y THIT FT 9@ &2 AT | §
T I & wruR g7 wiwar i &
& 1 § fraew Fo0 9ET F 99 aF
Y T§ THIX HT Q@A e @
wToF! fegEm 1 A ArEHE F
SET AT GG a1 ART A (7T |
Shri Tangamani (Madurai): Perso-
nality is from western standards.

Shri Braj Raj Singh: Personality
is from western standards as Shri
Tangamani says; but we are living in
eastern standards.

R R § A T 25 F qarfaw
& w1 a 7 fegea™ ¥ ¥T ¥ Avw
78 &) g%a | ufog ¥ FEsa &
o THT AT AT o gH AifAs vy
Tw W faEr @ & fF o
AT F7 QA FT AR 4T G,
IR qrEar ST AR #AT @ AR
FFaTT wHE § F41 F4n afEa Rt
Eugl]

Tt o & f W WY e ¥
s < forat St @ 0 F g R
T wgR frgd QY W & A
Fa HY AT T @ QUi @ o @F
T ATE FAAR T TATTI AT R |
o A frr o ot fag F g fF
et # sr & 6 fra @y & vy
wtfen sifaat & fag g 1 AfeT Faw
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BT &1 FEAT TR Agr g v owifew
sfaat & ws el faw we, w
¥ 5 o7 w1s w=firdl @ w17 #9 fog
g & |, A oF at ag g g fo
st st fag ¥ fear w1 a1 @9
WIEHT | wnfa & 4 9 fF e &
WTHITE § AR § A1 A ar fgrgeara
& 17 FUT w16 E g% ¥ #YE of
gt Foram mam 1 &Y Af= F g R A
T §F T 1 9w 99 o1 4w g fE
34 9ftadq far wfge 1 = dfe
fas agt & fr 9% #7 w93 wger @,
o1 F=g AAAT A v &, av e
T T § GIAT | 1 #97 79g A
a1 & i #1551 =gt @) Feasar
&, 9T FFaqT I=gr sqaTT T 6T &
g7 fradt w=EY q3g ITR =TT aFAT
& 1| =T fgrgeaT &7 T A w
urzfaat & w{f #47 a7 g7 7y w1
T T TEar = 1iEe | 98 o famw
¢fs w7 aF 37 andl 1 w=E A
TET AT FT 7 TFIT FT JqaT &
wTeHT gqET § g feqg AT a7 7%
3 waq o f fegeam & s A
faaffa fg g &4 7 adi—sa=! @
g1 AT ST ;6T | IW ST A [
FRyfUmerEwIRifFa
gfaaa & vt & o a<is v e
forad & 19 & &wr o =7 & | wfEe
g7 Y |l & m=< fwaq feard,
wergdl W weAw A & AW § 42 77
gefads Heqm ar w9 § ? 41 ag faaw
Y 77 AT § i Fawe FT q2T Fiw
T ST HTAT FTGT &, THo ETa Hlo FT
FeT TEFEL TAT FT WIHET F@T &,
TNEE P FT q2T JFEd a7 w7
wrHiET &4 g7 W gEw favde
w1 felt ferr a1 sgaT oy
et a7 A mriET F wwar &,
T T q2T FATEL T4 FT WIHEAT
T gear §, Fv R wege wT ar
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FIAAT T FT HAIFET FL ThaT & ?
W GaT g & @) frgera ¥ svaa
FTAR FIA T FIT FATATEr AT FT
AT FA T 767w ag g Em
= afdfeafa & aY ag qxr &1 agf awam )
fogs oY @9 1 oform wmed awAE
g
¥ ag ®a qafes adfag s
& e ¥ ant # A ¥ @ E
it ¥ freea a3 2 fr gt wdfad
¥ fad atar &1 o avgar #1 7
TaeT 91ed | TEE AT g wed
wfaur ¥ it sgawar 1 § 9g T4 &,
THA! qqAAT AMEY | T aF g9
& T oI a9 9% 3 & FATaEE
AT KT AT FT GIFT FT 7867
g 7Y &) aFar 1 gEied A fragm
g AR F A gfea=s Arqe & wmw
FT AIET W FLAT § F AR
T ISR T FHET qT FHIAA H7
TAIYAT FLAT ATMQY AT L 7HA 9
gafaae X, N fegmmr & sty
¥ sgaeamd § 9% FAT gEfaMT #
w5 fawifor st f 9s9 darai v
qleret & fraw w1 @d, S
et F1 WER =@ R, Frgar
T AT 7T ERIT H A I qafas
gdaw & fog 54 w¢ 9wRr AR
& WA FTEeT ? g 3w ¥ Ow
qgd g wriaw faiew & @ W
grErFg # F gEUAT 9Tgar g | 9wl
sggfsfeiimismdms
EY B g9 q QO AGH FAT S FwAv
a9 aF fF 99 3T 1 gdaaw § 9w
qE FY AT FE FOAEAT A AD
ag | 7z WeeE WaAaad g fs
ueE g ¥ 4 gEY TR e
ar a7 e Sfew I QU 9 T
wdy oo 7 fear 1 W gTE &
T § I IO FT Y ATEAT I
TfRe A AasagafE
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& frr TR 1 sefeT § fadew
AT SN fF UF 38 avg F}T wAEX
FATE T, A Ag §W W& F A
%t g1 a1 fasiasl #Y &), Y 39 fF 39
fawy ¥ wfgam 1 sugeaEl ¥ v
qf@da g1 =rfzd |, |99 &% 89T
& weedt @ fafe & e
F afaam &) sggeqTHl § 41 qrEsq
graTa1fzd | W Wy 9 9Ew A
qfT % fag @Y & &t gredr =R
§ 7 ¥ AramgsAT g ar Jur W
FTAT AfET | F ATt g £ 99 wawar
¥ IraATe yTzE AR daw 0¥ setwdt
g1 @ foasr Fow ¥ @ @l
g, AT IAR TWaT ¥ wig gwedl
grit AT gaF 98 gy A9y gni
AfFmamd ST g s
FET 9 43 FLEHFIT FO W g |
A %9 91 F TE&wW g |

gl @ta § ag fdew  Fow
=tEa g 5 gund s s saeEr %
s i g £ difa & ganfas gt
T FY FT wigwTias coar aa=g
FAFT A STt § At s
2 & g fv g WA wEew e
Y I TF % A9 aF ORI FT
foramt TraT 3@ gFIC F S9N AR
e { o g F ) A AR
AR 9 & Fg aFaT § 7 g qwww
T FTH! TIGT TA FAWT HIT 57 =TI
# it aF Fw G957 & | Afew @R
wfaa #7 wEel & garfas g9
FART AT T/ AT FT G097 FH
& fag forr &Y &7 e e wrar
¢ 7@ T wafes gdfaw ¥ afwsre
@1 % AT & | T AW W qErew
Tifaw AN @A Ag w5 g
5w ®\ el T &, W

TR e At g Wik few
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ST THT SATET e g 1 A
frder & fF @ gF g
9 FY 1 HT CF 91K @ faw
forar & =T 3w Ay § qefes a<dfaw
T #1 @ F¢ famr &

# g9 a9 ¥ wewa g v weee
IEN F ARG FT AT AT G
afr & g A eara faemar SmEan
g fF g0 &1 99 9wl Fear
| Tfgy s Ry #t 7w fawT A
T IAMT & | T &7 919 gH ey
FAT Eeamt § ot of@dw s
wifgu o wifes  axfaw F+oT #1
wiuFT 37 SOw & g Fr wigat
o ff F] gWr WiET | 5w Tani
F fau @t &Fr WY o oo SEer
vafes gefaw s grr 9t fwar
srAT =TET |

vafas adfaw F+imm #1 foE
§ A ¥ q3F Gl I G AwE
wewl & g A4 F1 ana frwwr @
ST I TG FT GCF 61 4[4 AT
ERIT | O @ ar B AR § AR
e fewrar 9Ear g 1 1 3g wene
FT a1 & fF =T AR 9T 91 /T @
0T FETHT § 99 @ 9 qufes adfaw
FHITT # Fgee 7 a1 w0 | T
TTE FH! oqTH I FY awE &

©F W T TG BT F I
o fewrar wwRar § 1 3w Sl
97 fomr wmar & Sfew e frafea
o e 3T Y frerat & i g fagfae
A€ qTfY | §F aTE W TEAT 91fEy
& =@ ag = Iftow & sTOor AT A
gt fF W # J31 #€ arg T
& & frafe o siorar & o @ 1
ag T F w9 # o A
FT q7aT | S Wt 7 foar s @
wuat fagfee Faw sl wror Al
P s son R 7 &
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faear & 1 & Fmgar § 5 o<FR 5@
AT faiy &1 § ema 2

T ¥ TF AT § 0F qABAC F
IR ¥ qafas a<faq saaa F foig
¥ qgAfy 95 T FF I AFAL F
gt faar zaay 4 gugA s@r g,
FIHR T ag 7=31 & f5ar | 4F TwaTy
¥ A FEA 93T & 5 @ AW §
Jafas axfaq Faraq ¥ AT arfwal
¥ 93 A F o AqqAT faorg faar ar
I TR T 3% &Y fFar fr Sq faoig
FT gEET A fFar w1 q9AT T )
FUA G A 3T AR & f@aArs
FATE #7117y fazaw & fF 99 a=
24 IFTC T FRAE @I o andy
@ a% gd fggeam § uow sdwal @
qU FT A qud gy & 94 |

o1 & F AT 7 § 5 4w
TF I FEW FT QAT T30 7 F6
qafas aafaw FHA & = F 4719,
Fal F fag ot ir wat g F §
IT FT g7 W AT F AT R)
faare F3m #} g7 A fawi § 4T
afadq &3 5w & fgegeae &1 agey
g€ afcfrafaal # 2 ¥ gemerarsY aurer
A & D HI U FA § q@fas gifaq
FHARE TEEAT g G397 |

Shri Ramesh Prasad Singh (Aura-
ngabad): Mr. Chairman, the tenth re-
port of the Union Public Service Com-
mission and the Government Memo-
randum thereon are being discussed.
I find from the report that cut of
15,000 cases that were referred to the
Commission, Government accepted in
almost all cases the decision of the
Commission, except in one case and
that also in the case of a high official
against whom there were serious
charges of corruption.

From the report as well as the Gov-
ernment Memorandum appended
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thereto, it will be clear that the Gov-
ernment did well in rejecting the
opinion of the Commission. So, that
shows that to a large extent the Com-~
mission has been left to work inde-
pendently without any sort of inter-
ference by the Government. The
non acceptance of that opinion in this
particular case shows quite clearly
that the Government is anxious to
give us a very high standard of effi-
cient administration and that it can-
not tolerate any sort of corruption
from any highly placed official. We
are still citizens of an infant state and
we have to evolve certain good and
fundamental priciples of Government
and the progress that has been made
in the years under review will show
that we are proceeding in the right
direction.

Some of my hon. friends here have
made suggestions that a high-powered
committee” should be appointed to go
into the whole question of recruit-
ment to services and how appointments
be made and efficiency achieved. I
entirely agree with that suggestion.
Any good suggestion offered by the
House which will be conducive to find-
ing out better ways of running the
UPSC will be a very welcome thing.
I give my approval to that suggestion.
It is right that some technical expert
should also find a place in that body.
We are told that hitherto only persons
from the administrative side are ap-
pointed to the UPSC and in the ab-
sence of any representative from en-
gineers and scientists it becomes in
certain cases difficult to come to right
conclusion or give right opinion. In
future, there should be some technical
personnel on the Commission.

Our friends on the opposite have
said a lot of things which I will say,
were fine expression of sentiments.
They have failed to give any concrete
suggestion which will be helpful in
the future set up of the Commission
or any suitable guide to the Govern-
ment. Much of their criticism had
been directed with an eye to the com-
ing elections, This ghould be avoided
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and things should be said which will
not only be barren criticism but
which will be useful to the Govern-
ment in formulating future policies.
This report is a very fine document
and I commend it to the House.

Shri Datar: Sir, I have been hear-
ing very intently to the numerous
points made by the hon. Members in
the course of yesterday and today.
The debate has covered a number of
grounds, some of them more or less of
even an elementary nature in the
gense that the functions of the UPSC
have to be understood properly: what
their scope is and what their limita-
tions are. Certain hon. Members have
made a suggestion that the high pow-
ered commission should be appointcd
to go into what has been done during
the last ten or eleven years after the
inauguration of the Constitution.
There has been further criticism that
the UPSC hag been out of date. It
does not take into account what the
exact position and function of a public
service conrmission is. Article 316 of
the Constitution points out that the
position of the UPSC or even a State
PSC is different. Let us understand
that so far as the function of the
UPSC is concerned, it has got to be
administrative. They have to deal
with the recommendations for the ap-
pointment of Government servants, to
deal with the conduct or, in certain
cases, misconduct of Government ser-
vants. The true task of a commission
relates to the recruitment of public
services. That has to be taken into
account fully. If that is so, if we havs
to find out a machinery for the pur-
pose of getting or securing proper
recruitment, the persons who are cal-
led upon to do this work must have
experience of administration. Let us
not forget this important aspect,
namely, that in all these cases those
who are called upon to carry on the
functions of the UPSC should under-
stand what they have to do. They
have to deal with recruitment to the
public services and other matters
dealing with the public servants. If
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that is so, then certain criteria have to
be fixed for the purpose of making
appoiniments to the public service.
That is the reason why when ‘the
framers of the Constitution framed a
relevant section in this respect, they
put it down very clearly as follows:

“Provided that as nearly as may
be one-half of the members of
every Public Service Commission
shall be persons who at the dates
of their respective appointments
have held office for at least ten
years either under the Govern-
ment of India or under the Gov-
ernment of a State . .

Therefore, we come across this parti-
cular requirement, namely, that the
persons who are called upon to make
recommendations about recruitment
ought to be persons who know what
Government service is and who know
what the problems of administrations
are. That is the reason why in this
case it was stated that the persons
should have experience of Government
work for at least ten years. The period
of ten years has been purposely fixed,
and that should be noted.

14 hrs,

With a view to have a representation
of the public in general, it has been
stated that so far as the other secticn
is concerned, that should be drawn
from the distinguished sons and
daughters of the public. Here, we are
dealing with the problems of admini-
stration, with the problems of recruit-
ment to Government services. In
such cases, the matter should not be
looked at from any other point of
view, nor from a point of view of a
former prejudice. It was true that
during the British administration,
they used to say that the steel-frame
wag the bureacracy which carried on
the administration. But let us not
forget the fact that after the transfer
of power, the power hag gone to the
representatives of the people, and it
is the representatives of the people
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who are controlling all the officers,
and all the acts of the officers. There-
fore, it would not be proper to say
that the steel-frame is still there.
Ironically enough, one hon. Member
went unfortunately to the extent of
saying that the steel-frame has be-
come the courtier’s frame. Both these
expressions are highly unfortunate and
ought not to have been used.

The Gov&rnment servant has to
carry on the duties assigned to him in
as free and independent a manner as
possible. So far as the problems of
administration are concerned, they
have to be considered to a large ex-
tent as experts. Then they have 1o
give their opinion and after a policy is
decided upon, if the policy is accepted,
it has to be implemented. If the policy
makers of the Government do not ac-
cept the advice tendered by the Gov-
ernment servants, then mnaturally
whatever the decision may be, the
policy-makers take the risk of the
decision, and the Government servants
have loyally to carry out that policy.
Let us understand this clearly. What-
ever policy has been made, that has
to be carried out fully and loyally by
the Government servants. Under
these circumstaices, I fail to under-
stand why certain general aspects
were brought in.

The socialistic order of society was
also referred to. But even in a so-
cialistic form of administration, let
us understang it very clearly that the
policy has to be made by the repre-
sentatives of the people, and the im-
plementation of the policy, whatever
it is, has to be carried out by our
large army of Government servants,
loyallly and efficiently. If that 1s so,
then it would be naturally wrong
either to borrow the original descrip-
tion, that is, the “steel-frame” or fur-
ther to condemn the whole system by
calling it a courtier’s frame. That is
entirely wrong, I am here to point
out that oftentimes very correct ad-
vice has been given by the officers.
If, for example, in the larger inte-
rests of the nation, we do not accept
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the advice, we are answerable to hon.
Members of this House. That is en-
tirely a different matter. But so far
as the implementation of the policy
is concerned, whatever the policy,
whether it is right or wrong, whether
it is palatable or unpalatable—it is
our responsibility—it is carried out by
our officers. Terefore, let us not
bring in other extraneous considera-
tions for a general condemnation or
a harsh criticism of the officers as a
class.

Turning now to the question of the
Union Public Service Commission,
what we require is a large amount of
ripe experience, and that is the rea-
son why the Constitution has laid
down that about half the number
should be persons drawn from the
services. Yesterday, unfortunately,
some reference was made to a person
who is going to be appointd as Chair-
man, but you must understand that
considerable experience is absclutely
essential, and ¥ that experience is
there, naturally the work of the UPSC
receives a particular form which
would be of the greatest interest and
benefit to the nation. That is the
reason why officers of ripe wisdom
are chosen. Let us not say that offi-
cers are appointed who are nearly on
the eve of superannuation. That is
not the correct position. Officers are
appointed only when they have ripe
wisdom and only when they have
attained considerable experience, and
only when they know the m‘nd not
merely of the Government but of the
public at large. Therefore, if such
officers are appointed, I wish that no
harsh criticism had been made at all.

The next question is whether any
high-power commission is at al] neces-
sary. So far as the functions of the
UPSC are concerned, they are laid
down by the Constitution. Ags I have
said, the problems are mostly ad-
ministrative. Indirectly some other
questions might arise. For that, a
provision has been made that in addi-
tion to half the number of members,
the other half should be drawn from
distinguished members of the public.
That is the reason why in the present
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case, in the year under report, there
have been four non-official members
of the Public Service Commission at
the centre. I need not mention them
by name, but let my hon. friend, Shri
D. C. Sharma, please understand that
they are not out of touch with public
life at all. They have been drawn
from public life. One of them is a
former Vice-Chancellor of the Delhi
University.

Shri D. C, Sharma rose—

Shri Datar: Let him not interrupt
me. Let it be noted that one of them
is a scientist, anq a scientist cannot
afford to be out of touch with the
trends in society.

Shri D. C. Sharma: He is a mathe-
matician and not a scientist. His in-
formation is not up-to-date.

Shri Dattar: My hon. friend, after
all—and I say it with due deference
to him—is a thorough academician,
and an academic man is often unrea-
listic also. What I was pointing out
to my hon. freind was that there are
four non-official members. One is a
former Vice-Chancellor of the Delhi
University and also of another uni-
versity. He has a lot of educational
experience in general. The second is
a scientist. A point was made yes-
terday that a representative of techni-
cal personne] has not been taken on
the Commission. That again is an
absolutely inaccurate st2tement, be-
cause another member is a retired
Chief Engineer. The fourth member
who has since retired, was the Spea-
ker of a State Legislatve Assembly
and he belongs to the Scheduled Caste
as well. Thus, you will find that a
proper proportion has been kept bet-
ween general experience and also ad-
m'nistrative experience. Under these
circumstances, when they have been
carrying on their work as efficiently
and as conscientiously as possible, it
would not be proper to say in a gene-
ral and airy manner that they are out
of touch with society. How can they
afford to be out of touch with
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society? After all, they are not here
to give lectures on general subjects.
They have to deal with the live prob-
lemg of recruitment to public.services.

Therefore, certain general standards
have been laid down and they are not
changed from season to season. So, I
do not see any reason for some hon.
Member’s suggestion that there ought
to be a high-powered «ommission.
What is the commission to do?

Shri Braj Raj Singh: I have sug-
gested very clearly the functions of
the commission.

Shri Datar: I have replied to the
hon. Member’s points when he was
absent.

The functions of the UPSC are ab-
solutely clear, viz.,, to make recom-
mendations about recruitment to pub-
lic services. So, many other questions
are absolutely irrelevant. I am not
going to repeat my answers.

Yesterday, while paying tributeg to
the requirements of efficiency and also
national integration, one hon. Member
just went out of the way and stated
that certain tribes and communities
have not been representeq at all
Thus, he tried to create walls between
class and classes of people. Let us
understand very clearly that the whole
of India is one. National integration
consists of the integration of al] the
castes and communities and tribes.
So, it would be absolutely fallacious
to say certain tribes and communities
are to be represented exclusively,
may I add monopolistically by only
certain persons. That is not the cor-
rect approach at all.

About scheduleq castes and tribes,
my hon. freind did not understand
clearly what I said, I said that on
account of certain difficulties, they
could not come up to the test as it
was required. So, we took two steps
in this matter. Let us understand
that efficiency has got to be main-
tained, more so when it is not merely
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ordinary administration, but adminis-
tration of a Welfare State. So, I can-
not accept my hon. friend’s rather un-
fortunate statement that we can be
rather misgoverned than be governed
in a particular way. There is no
question of misgovernance at all.
Efficiency has to be given fullest
value and those people who unfor-
tunately are not properly situated
have to be brought up.
L]

So, we have laid down two rules.
One is, consistent with minimum re-
quirements of efficiency, we should
give them relaxed standards. Se-
condly, with a view to bring them up,
we have also started pre-examination
courses or tuition classes. Shri D. C.
Sharma asked why only one univer-
sity has started it. We approached
all the universities but it should be
said to the credit of Allahabad Uni-
versity that they started the classes.
Other universities were not ready to
start the classes. In the south, we
proposed to have a similar tuition
class and one university has agreed to
do so. The result has, on the whale
been, very satisfactory. As I said, on
account of a number of difficulties—
environmental and other—they could
not come up to proper expectations,
not expectation with regard to the
attire........

Shri Braj Raj Singh: What is the
personality test for?

Shri Datar: In addition to academic
qualification, we should find out whe-
ther there is promising personality in
the man. We have to find what is
there in the man, whether he shows
promise of becoming a proper full-
fledged man who can be entrusted
with the administration of a big dis-
trict. So, naturally personality test
has a certain value. It is not merely
academic knowledge or bookish know-
ledge that is necessary. In actua] life,
we require other things also. When
there is a difficult situation, he has to
take immediate decisions. If the
decisions are not taken immediately,
it will lead to grave problems and
harm may be done.
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Shri Tangamani: Is it not a fact
that sons of Secretaries, sons of Minis-
ters and such people who have had
foreign education invariably get more

marks in the personality test?

Shri Datar: If the hon. Member had
waited, I would have dealt with it
myself. The objection has been rais-
ed that persons who belong to the so-
called strata of society get better
chances of getting into the central
services than others. This objection
has been examined.

On the question of personality test,
oftentimes a certain measure of
criticism has been made in this House.
We accepted the position to a certain
extent and laid down that marks in
the personality test should not be con-
sidered exclusively in the sense of
qualifying a man or not qualifying a
man and they should be added to the
other marks; then, let the candidate
pass or fail. Still certain objections
were raised. The whole question is
under fullest enquiry. Government
are considering, along with the UPSC
the extent to which the personality
test should be maintained and this
objection has also been considered.

It is not correct that the successful
candidates at these examinations are
drawn only from certain classes be-
longing to the so-called higher strata
in society. For that purpose, I am
going to read out the result of a re-
view made in this respect: —

“The Commission hold that the
question discussed in the Minis-
try’s letter raises an important
issue and calls for a close and
detaileg study....As to whether
the personality test gives undue
weightage to candidates coming
from well-to-do urban homes or
those who have had the benefit of

expensive education, on the con-
trary the Commission have to
point out that according to a
study recently made under the
auspices of the National Academy
of Administration....”
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This study was made neither by the
UPSC nor by the Government, but
by the National Academy of Admi-
nistration, which is an independent
body. It is said here:

“In respect of candidates re-
cruited to the Indian Administra-
tive Service on the results of the
competitive examination from
1948—1960 the majority of suc-
cesssful candidates is found to hail
from middle class families with
incomes ranging between Rs. 300
to Rs, 800 per month.”

Thus you will find that so far as the
best candidates are concerned they do
not come from the so-called higher
strata, nor do they come from the
absolutely lower strata so far as edu-
cational qualifications etc. are con-
cerned. They come from what you
may call the middle class families.
Under the circumstances, it would not
be proper to say that this particular
system has failed. We have got full
experience, and so far as the func-
tions are concerned I may point out
that they are being carriedq on very
conscientiously by the members of the
UPSC. And, as I have already point-
ed out, the Government have been
following their advice almost cent per
cent. Therefore, they have been car-
rying on their duties quite conscien-
tiously, the work has been going on
quite efficiently and on the whole we
have been getting the best recruits
from the various examinations (An
Hon. Member: Question).

Some hon. Member complained
yesterday that there was some dete-
rioration in standards. Hon. Members
put it in a general way. Sometimes
what happens is that certain persons
cannot get in on account of the rigid
standards laid down. Naturally, they
conceive of certain grievances. Those
grievances are broadcast, we depend
upon those grievances and ultimately
we are led to believe that the thing
is not as it ought to be.

The hon, Member from Rajasthan
made a reference again yesterday to
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the appointments through the promo-
tion quota so far as the State services
are concerned. Last time also he raised
the same question. I have looked into
the whole matter and I am satisfied
that there is absolutely nothing so
far as his observations of a general
nature are concerned. Now, what
happens is, sometimes—after all we
are all human beings—some informa-
tion is given which is either incomp-
lete or wrong. But on account of that
we should not believe that a thing is
done purposely wrongly and then
come to the general conclusion that
the standards are faling down, That is
not correct at all. In fact, as I pointed
out, even in respect of appointments
of the State officers to the IAS and IPS
what we do is, a member of the Pub-
lic Service Commission goes there,
finds out all the information for him-
self, interviews the various candidates
and then makes a report. It is not
that every officer under the State Gov-
ernment is entitled to appear for an
interview and get selected. He must
have eight years’ experience and he
must occupy a certain position. Only
then he is eligible. The member of
the UPSC who goes into the whole
matter makes a preliminary report
which is considered by the whole
U.P.S.C. Only then a particular offi-
cer is taken through the promotion
quota or is rejected. Under these
circumstances, it would be entirely
wrong to call in question the bona
fides either of the Home Ministry
here or of the government officers
there. Therefore, it is my submis-
sion that so far as this question is
concerned there is nothing that we
can do.

Then, I pointed out yesterday that
the institution of a pre-training course
for the Scheduled Castes and Sche-
duled Tribes candidates has succeeded
in bringing out the best in the select-
ed Scheduled Castes and Scheduled
Tribes candidates. That is the reason
why I said that the situation has
shown some improvement. And, if,
for example, from a particular State
like, say, Assam, five Scheduled
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Castes candidates get into the exa-
mination or are recommended by the
UPSC, that is a matter to which no
exception ought to have been taken
at all. Assam is a State where there is
& large » congregation of Scheduied
Cuastes and Scheduled Tribes. There-
fore, if you have got candidates from
different parts of India no exception
at all should be taken, because this
is an all-India examination and the
standards are all-India standards. The
standards are not laid down for any
particular State.

As 1 said, there has besn some
improvement. I have not said “com-
plete improvement”, but there has
been some improvement, on account
of the constructive step that the Gov-
ernment of India have taken in
taking the candidates through a pre-
examination training course, and that
is the reason why the number has
almost more than doubled. You will
find that in 1956 there were only five
Scheduled Castes condidates and there
was no Scheduled Tribe candidate.
In 1957 there were only two. In 1958
there were two Scheduled Castes and
two Scheduled Tribes candiates. In
1959 also there were two Scheduled
Castes candidates and five Scheduled
Tribes candidates. But after the
training at Allahabad we find that the
results for the 1960 examination are:
9 from Scheduleq Castes and 5 from
Scheduled Tribes so far as the IAS
examination is concerned. Similarly,
we have also get a good result so far
ag the IPS examination is concerned—
7 Scheduled Castes candiates and one
Scheduled Tribes candidate have been
recommended.

Thus, Sir, you will find that so far
as this particular question is concern-
ed, Government are trying their best
to bring up, what can be called, the
general competency of these unfortu-
nate communities that had not got the
advantages which others had.

Shri Ranga (Tenali): What do you
mean by “recommended”?

Shri Datar: Recommended and then
accepted.

1508(Ai) LSD—T.
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Shri Ranga: Do you mean to smy
that out of 9 candidates 7 werw
recommended?

Shri Datar: In 1960, 9 Scheduled
Castes candidates and 5 Scheduled
Tribes candidates were mommendgi
for the IAS and 7 Scheduled Castu
and 1 Scheduled Tribe candidate fog
the IPS.

Now, an objection was raised that
there was some delay in making
appointments after the recommenda-
tions were received. After the recom-
mendations are received, certain pre-
liminaries have to be gone into. The
candidate has to undergo a medical
examination, The general antecws
dents of the man have also to e
found out. Verification of general
character and medical examinatitm
naturally take some time. Then, first
the State Governments tell us what
their normal requirements are, what
their estimated requirements are. Wa
receive that list. We then tell them
that s0 many candidates are availabla
After that, the moment it becorrms
possible for the State Governments t»
make appointments the gppointmenty
are immediately made. It would nct
be proper to say that there had been
any inordinate delay so far as thly
question is concerned

So far as re-employment is come
cerned, re-employments: are made
only in exceptional cases

An Hon. Member: More than 600 js
not a smal number.

Shri Datar: I may tell my hom
triend that considering the large
number of posts under Government
which are in terms of millions—at
least we have more than a million me
far as Government of India are com~
cerned—the number is gmall.

Shri Binhasan Singh: One milliow
posts of class I and class TI7

Shri Datar: Here and there some
te-e::npluymenhmdheﬂ:ﬂ’e have
not increased the age of superannus-
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sion. The Central Pay Commission's
report is also available. But it was
pointed out that in certain cases where
& becomes difficult to find out a sub-
dtitute immediately, especially in the
¢ase of technical and scientific per-
gonnel, it becomes necessary to grant
¢heir re-employment.

- So far as re-employment is con-
earned, if it is for less than one year,
shen Government do it. But if it is
Hkely to extend beyond one year,
then UPSC advises the Government.
Though there are experienced persons
&t the top, a situation may arise when
&t is likely that the next below man
may not be suitable immediately for
¢hat post. In such circumstances, for
& short period only—I emphasize the
term ‘short period’—such re-employ-
Gents are made.

4 Lastly, my  hon. friend, Shri
Sinhasan Sm_gh wanted that the age
should be raised In fact,”the ten-
&ency now is'to lower the ages. There
1s one recent report by the Govern-
uent of India where it is stated that
tor lower levels the age should be
i8-20 or 20-21. Now, assuming that

age is raised to 25, what is the
guarantee that, in that particular case,
ao false certificates will be given or
false statements will be made? Then
he raised objection against the candi-
dates being asked to certify that their
statements are true. It is absolutely
emsential that such statements should
be certified to be true as it is some
measure or guarantee that the state-
dhents are true. Such statements are
required because the UPSC or the
Government have to proceed on the
®asis of the atcuracy or truth of those
statements. That is a usual require-
uentandthereisnothingwronginlt

I have dealt with almost all the
dages except with regard to discipli-
aary cases.

. Shri Braj Raj Singh: Have you
dealt with re~-employmerit? Are there
aot cases in which certain high
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officers have been given three exten-
sions against all canons of justice?

Shr. Datar: So far as that is con-
cerned, let not my hon, friemd go on
making insinuations.

Shri Braj Raj Singh: I am not
making insinuations but stating facts.

Shri Datar: Then I would like to
know what the facts are.*

Shri Braj Raj Singh: Mr. Chairman,
shall T name the officer?

Mr. Chairman: No,
House.

not in the

Shri Datar: Let him give me the
cases; I am prepared to look into
them. What is the use of merely
making general allegations?

Shri Braj Raj Singh: I am not
making general allegations. I can cite
examples.

Shri Datar: I submit, Sir, that it is
a wrong approach.

Shri Braj Raj Singh: Why?

Shri Datar: I hope I am entitled to
say that. If he has got any instances,
let him give them to me and I shall
have them fully looked into. If, for
example, it is found that any parti-
cular officer has deliberately given a
wrong age, I shall assure him, we shall
proceed against that officer.

So far as this is concerned, we have
laid down certain pieces of evidence
which will be accepted. After this is
done, the age is entered in the regis-
ter, in the service records. After it
is so entered, it is not allowed to be
changed except when there is over-
riding evidentiary value to change it.
Normally, we do not change it. I can
assure my hon. friend that we are
extremely particular to see that age
records are not allowed to be changed
from time to time; they are kept as
they are. Therefore, so far as that is
concerned, his charge is not proper.
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He may have one or more instances
in mind, and I am prepared to
examine all the instances that he will
give; but let us not make a sweeping
or general charge that a large number
of officers have their age changed.
That is ndt a correct statement at all.
Let us try to follow certain healthy
trends. Let us believe that things are
going on properly. If they are not
going on properly, we are prepared to
take the strongest action.

L]

So far as disciplinary cases are
concerned, certain rules have been
provided and those rules are fully
followed. Then an inquiry officer is
appointed.

Shri T. B. Vittal Rao: May I
know....

Shri Datar: Let me finish this point.
So far as inquiry is concerned, a
departmental inquiry is held after
giving due opportunity to the officer
concerned. After a report is received
and after Government come to a pro-
visional conclusion that some punish-
ment is necessary, the matter is refer-
red to the UPSC for their opinion.
That is the stage where the UPSC
come into the picture. The UPSC go
into the whole evidence, the enquiry
officer’s report etc. and then advise us.
As I have stated, we generally accept
their advice, except in one case where
we did not accept their advise. And,
as two or three hon. Members rightly
pointed out, Government were fully
and perfectly justified in not accept-
ing the advice of the UPSC and in
removing that officer.

Shri Nath Pai (Rajapur): May I
ask for one clarification? I would
like to know from the hon. Minister
of the position with regard to retired
civil servants seeking employment in
private firms, particularly those
having dealings with the Government
and, point No. 2—I will complete it—
has there been any case reported to
the Government where (a) a Secre-
tary to a Department—I refrain from
giving  his name—and another
Secretary-General, within three
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‘months of their retirement, have taken

employment with two leading firms in
India which have a lot to do with the
Government of India and (b) what
are their repercussions to this when
these two senior civil servants whp
joined the private firms are taken to
represent as ambassadors of those vast
industrial empires approach Govern-
ment servants for favours when there
is not a single Deputy Secretary who
has not serveq under them and whai
will be the attitude of Deputy Secre-
taries who will be dealing with thos
files?

Shri Datar: So far as that is con-
cerned, that has been answered on »
number of times.

Shri Goray (Poona): Without any
effect.

Shri Datar: We have got a ruls
according to which these high officers.
when they rotire, have to take the
permission of the Government for
accepting private cmployment in com-
panies or undertakings. Now, beyond
two years, it would not be possible
for us to control them. If Goverp~
ment servants want to seek service
immediately after retirement, they
have to make a reference to the Gov-
ernment and Government will pam
orders, either allowing them to accept
the service or rejecting their request’
Government will then consider -
whether while in service he has sv
manoeuvred himself as to obtain such
a post after retirement.

Shri Nath Pai: They are too clever
to leave any loopholes. -

Shri Morarka: How can anybody -
find it.

Shri Tangamani: That is a presump- -
tion.

Shri Datar: If there is a particulas-
firm  dealing with importing or_
exporting business and if a Govern-:
ment servant who occupies a very
high office in connection with the
import and export department tries to
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join that firm after his retirement
then, naturally, there is some pre-
sumption.

Shri Nath Pai: Was permission
given in these cases?

Shri Datar: 1 am prepared to
answer Shri Nath Pai. We have got
a rule according to which within two
years after retirement if a govern-
ment servant wants to join a private
firm, he has to take the permission of
the Government. If Government give
him permission, he can accept it;
atherwise, he cannot accept it.

Shri Nath Pai: May I know whe-
ther in the case of one Secretary to
Government and another Secretary-
General this permission was sought
and given and whether the time
between retirement and re-employ-
ment in the firms was as little as
three months? The hon. Minister has
not replied to this point.

Shri S. M. Banerjee (Kanpur): He
has no reply.

Shri Datar: If he had brought it up
earlier, I would have looked into it.

Bhri Braj Raj Singh: A point was
made yesterday to which the hon.
Minister has not replied. He has been
harping on the record that the
standards have been improving. Mr.
Justice A. N. Mulla of the Allahabad
High Court was pleased to make
certain remarks about the police
administration in the country. What
is the view of the hon. Minister in
this matter?

Shri Datar: My reaction is this. I
want to be discreet and not indis-
creet. So far as these remarks are
concerned, Government have their
own views, but Government are re-
fraining from expressing any views
for the reason....

$hri Tangamani: Except the Chief
Sfinister of Uttar Pradesh.
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Shri Datar: ....that that State
applied to the High Court for the
expunction of those remarks. Though
the High Court has not accepted the
contention of the State Government,
they are going to approach the
Supreme Court. That is the very
reason. Out of respect for the high
office that a Judge holds, I did not
express any opinion purposely. I
would not express any opinion until
the Supremc Court have given their
opinion.

An Hon. Member: The Chief Minis-
ter of Uttar Pradesh has publicly
stated something.

Shri Kodiyan (Quilon—Reserved—
Sch. Castes): Which is the university
in the south that has agreed to intro-
duce tuition courses for the Scheduled
Castes?

Shri Datar: We approached a
number of universities and one of the
universities in the south has agreed
to it. We have asked for full
particulars.

Mr. Chairman: Which is that
university?

Shri Datar: Mysore University.

Shri T. B, Vittal Rao: The hon.
Minister has stated in the course of
his speech that the age of an officer
could be altered if he produces evi-
dence. So far we have been given to
understand that the age which is put
down in the school leaving certificate
will be final.

Shri Datar: That is what I have
stated. The hon. Member did not
follow me. When once the age has
been registered with the help of such
documentary or other evidence he
gives, it is not changed at all. I
pointed out to him the most excep-
tional case of one in a thousand where
there was a bona fide mistake; other-
wise not.

An. Hon. Member: Which proves
the rule.



2461 Demands

Mr. Chairman: The question is.

“That this House takes note of
the Tenth Report of the Union
Public Service Commission for
the périod 1st April, 1959 to 31st
March, 1960, together with the
Government Memorandum there-
on, laid on the Table of the
House on the 21st December,
1960.”

The mdtion was adopted.

1441 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1961-62

Mr. Chairman: The House will
now take up discussion and voting on
the Supplementary Demands for
Grants in respect of the Budget
(Railways) for 1961-62,

Mr. Chairman: Motion moved.
DEMAND No. 1—RAmLwAy BOARD

“That a supplementary sum not
exceeding Rs. 3,05,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1962,
in respect of ‘Railway Board'.”

Mr. Chairman: Motion moved.

DeMAND No. 2—MISCELLANEOUS Ex-
PENDITURE

“That a supplementary sum not
exceeding Rs. 28,61,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1962,
in respect of ‘Miscellaneous Ex-

» "

penditure’.
Mr. Chairman: Motion moved.

Demaxp No. 7—ORDINARY WORKING
ExXPENSES—OPERATION (FUEL)

“That a supplementary sum not
exceeding Rs. 4,91,32,000 be grant-
ed to the President to defray the
charges which will come in course
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of payment during the year end-
ing the 31st day of March, 1962,
in respect of ‘Ordinary Working
Expenses—Operation (Fuel)’.”

Mr. Chairman: Motion moved.

DEMAND No. 9—ORDINARY WORKING
EXPENSES-MISCELLANEOUS EXPENSES
“That a supplementary sum not
exceeding Rs. 3,02,25,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1962,
in respect of ‘Ordinary Working
ExpPENses—Miscellaneous Expens-
esl."

Mr. Chairman: Motion moved.

DEmanp No. 15—CONSTRUCTION &w
NeEw LINES

“That a supplementary sum not$
exceeding Rs. 3,00,000 be grant-
ed to the President to defray ths
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1962,
in respect of ‘Construction of New
Lines.”

Mr. Chairman: Motion moved.

DEMAND No, 16—OPEN 1aNK WORKS—
ADDITIONS

“That a supplementary sum no$
exceeding Rs. 1,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1962,
in respect of ‘Open Line Works—
Additions’.”

Shri T . B. Vittal Rao (Kham~
mam): Sir, I have got a submissiom
to make.

Shri Tangamani (Madurai): I
have given notice of a riumber of cut
~otions.





